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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Fourth Session
BULLETIN—PART1
(Brief Record of Proceedings)
Thursday, March 2, 2017
No. 47
The House met at 8.30 a.m. with Mr. Speaker in the Chair.
Questions:

Three questions in the list of questions posted for the day were answered
orally.

Correction of Answer ta Unstarred Question:

The Statement correcting the answer to Unstarred Question No. 3713 dated
20-10-2016 of the Second Session of the Fourteenth Kerala Legislative Assembly
and the Corrected answer were laid on the table by Prof. C. Raveendranath,
Minister for Education.

Adjournment Motion:

After hearing the Chief Minister, the Speaker withheld consent to the moving
of an adjournment motion given notice of by Shri V. D. Satheesan and two other
Members regarding the serious situation reported to have arisen due to the discord
among higher officiais of the State in Civil Service.

In protest against the attitude of the Government the Members belonging to
the opposition staged walkout.

Calling Attention:

(1) Shri M. Rajagopalan called the attention of the Minister for Local Self
Governments, Welfare of Minorities, Wakf and Hajj Pilgrimage to the
necessity to take steps to get the demands of Mahatma Gandhi National
Rural Employment Guarantee Scheme workers, on their service and
wage conditions, acceded. The Minister made a Statement thereto.

KNPP. 359/2017 (ii).
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{2) Shri V. D. Satheesan called the attention of the Chief Minister to the

necessity to constitute a Student Welfare Commission with statutory

powers. On behalf of Chief Minister the Minister for Education and the
Minister for Welfare of Scheduled Castes, Scheduled Tribes, Backward

Classes, Law, Culture and Parliamentary Affairs made statements

thereto.

Matters raised under Rule 304:

The matters raised in the House by Members under rule 304 are listed below:
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Papers laid on the Table;
The Economic Review, 2016 was laid on the table.
Presentation of Report:

The Second Report of the Committee on the Welfare of Women, Children
and Physically Handicapped was presented.
Ruling by the Speaker:
Shri V. D. Satheesan raised a point of order regarding the laying of papers
meant for distribution alone among Members for information. The Speaker ruled
that the matter raised by the Member was under consideration of the Chair and that

the Committee on Papers Laid on the Table had been entrusted to submit proposals

for amending Rules of Procedure in this regard.



Legislative Business:

(1)Shri A. K. Saseendran, Minister for Transport introduced the Kerala
Motor Vehicles Taxation (Validation) Bill, 2016 and moved that the Bill be
referred to subject Comimittee V. Shri M. Swaraj moved an amendement to
circulate the Bill for eliciting public opinion and Shri V. T. Balram moved another
amendment for referring the Bill to a Select Committee and spoke. The
amendments moved were withdrawn with the leave of the House and the Bill was
then referred to Subject Committee V—Works, Transport and Communications.

(2) Dr. K. T. Jaleel, Minister for Local Self Government, Welfare of
Minorities, Wakf and Hajj Pilgrimage introduced the Kerala State Commission for
Minorities (Amendment) Bill, 2017 and moved that the Bill be referred to Subject
Committee 1X and laid a statement under Rule 75 (1) along with the Bill.
Shri T. V. Ibrahim moved the ordinance disapproval motion and spoke.
Shri Eldhose Kunnappilli seconded the motion and spoke. Shri Anoop Jacob, as
authorised by Shri K, Muraleedharan, moved an amendment to circulate the Bill
for eliciting public opinion and Shri K. V. Abdhul Khader moved another
amendment for referring the Bill to a Select committee and spoke. After reply by
the Minister the amendments moved were withdrawn by the leave of the House
and the Bill was then referred to Subject Committee 1X—Local Administration,
Rural Development and Housing.

Ruling by the Speaker :

The Speaker ruled that while presenting Ordinance Replacing Bills, the
statement laid under Rule 75 (1) should be explaining the circumstances which
had necessitated immediate legislation by Ordinance and should not be a mere
repetition of the statement of objects and reasons of the Bill replacing the
Ordinance.

The House adjourned at 2.20 p.m. to meet again at 9.00 a.m. on Friday,
March 3, 2017,

V. K. BABU PRAKASH,
Secretary.



